
tiatlon of these cros and the e- 
tiising of regulated  arkets lying 
dor ant lor want of funds.

ntroduction of auction-cu -tenger 

syste  in the regulated arkets with 
the right to re-e t any lot at the 
highest rice reached in the id has 

een suggested in the case of cotton 
 and ute.  n the case of toacco in
troduction of auction sales on a uni
ersal asis  has een  reco ended 
as essential.  Secret id tender  sys
te  followed in certain arts of Ta il 
Nadu and arnataka has een co
ended in the case groundnut.

The o ission has also suggested 
that the Ministry of ndustrial Dee
lo ent should take stes to encour
age indigenous anufacture ot new 
tyes of gins and resses to eet the 

rocessing  reuire ents  of  etra 
long, long and finer arieties of cot
ton.  To eet the i ediate needs, 
their i ort has een suggested.

The o ission has reco ended 
that ini u  su ort rice should 
e fied in f e case of toacco, ar
ticularly for F and idi tye3.

a  Matter nder P N 22,
Me 
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lleged i ro riety in announce

ent M D TSD T  S T 

MPT N   FR M P M NT   F  N  

N P R NT  S D T N RT N 

S S.

S R  S MN T  TT R  

( urdwah)  Mr. Seaker,  eg to 

raise the uestion of a grae i ro

riety which has wn co itted y 
the  oern ent  of  ndia.  n  the 
udget seech of the  hon. Finance 
Minister on 28th Feruary,  he  an

nounced the i osition of the entral 

ecise duty on all ite s not already 
coered y the schedule to the entral 

cise and Salt ct at the rate of 
one er cent.  e has roosed an 

a end ent to that effect in the Fin

ance ill which we are going to con
sider.  The udget  discussions are

1896 (S ) Matter nder 202 
Rule 377

going on in the ouse fro day to 
day ut surrisingly we find in to
days aers  a also told that in 
the announce ents on the radio last 
night this was stated that the o

ern ent of ndia had announced e

e tion fro  ay ent of this new 
one er cent ecise duty in resect 

of so e goods.  So far as ee tion 
itself is concerned, wt are not o os

ing naturally we welco e this.  e 
are against the i osition  ol  the 

ecise duty ut what we o ect to is 
the anner  in  which this ouse is 

eing treated.  hen this ery atter 
is efore the ouse and the ouse 

is sieed of his atter, the udget is 
eing discussed fro  day to day, to 

announce this i ortant olicy deci
sion through the ediu of the Press 

and the Radio and not to co e efore 
the ouse and ake a state ent e
fore the ouse is a atter of grae 
i roriety and    su it  that  it 

i inges on the rights of the ouse 
and it a ounts to a reach of rii

lege.  e should like to know why 
the oern ent rushed to the Press 
and radio and did not co e efore 
the ouse when the ouse is sitting 

fro  the 28th Feruary.  There is no 
reason why this ouse is eing treat

ed  such a caalier anner, why 
the Ministers cannot co e efore the 

ouse.

MR. SP R hat is the source 

of the news s it so e state ent y 

the Minister

S R S MN T  TT R  

t says here sokes an of the Fin
ance Ministry----- e are not going

to gie u whateer li ited rights we 
hae. T ey ust e ress their regret

S R S. M. N R  ( an ur) 

 ay add this to what Mr So nath 
hatteree had sa.  hen the Min

ister e lains,  would only   urge 
uon hi  to tell us  whether such 

decisions to ee t goods fro  duty 
will e taken for ore co odities, 

without  reference  to  Parlia ent, 

erely ecause there is a  de and 

for certain ee tion or withdrawal. 

s long as Parlia ent if in session
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Shri S. M. aneree) 

let it not co e as a ost orte  
let iit e announce here let M 
take the cheers and a lause fro 
us.

T  M NST R   F ST T N 

T  M NSTR F F N N  (S Rl 

PR N  M R M R ) 1 

a  sorry the hon. Me er is totlly 

istaken.  hat has co e  in the 

Press is nothing ut what if already 

contained  t e  udget docu ent, 

age 37 of the e lanatory e oran

du .  That had een elucidated end 

e lained in the Press co uniue 

issued y the Finance Ministry.  t 

is the nor al ractice.  Not only that. 

ll these notifications wee laid on 
the Tale of the ouse on 5th March, 

ediately after the udget roo

sals are laced etfore the ouse, cer

tain e lanations are eing  issued, 
whether in the e lanatory e oran

du  itself or in the notification. There

fore it was gien to the Press through 
a Press co uniue it ca e slightly 

late.  t is not a new roosal  er
tain e lanations are eing issued and 

that is the nor al ractice  This has 

een laid on the Tale of the ouse 
on 5th March and it is in that noti
fication.

13.13 hra.
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